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Title: Statement regarding the Government Business during the week commencing Monday, the 14" March, 2005 and submissions

made by the Members in regard thereto.
12.04 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM NABIAZAD): Sir,

with your permission, | rise to announce that Government Business during the week commencing Monday, the 14 March 2005 will
consist of :

1. Consideration of any item of the Government Business carried over from today's Order Paper.

2. Introduction, consideration, and passing of:
a. The Appropriation (Railways) Vote on Account Bill, 2005; and
b. The Appropriation (Railways) Bill, 2005

1. General Discussion on General Budget for 2005-2006.

2. Discussion and Voting on the following Demands and introduction, consideration and passing of the related Appropriation Bills :
a. Demands for Grants on Account (General) for 2005-06; and

b. Supplementary Demands for Grants (General) for 2004-05.

SHRISUNIL KHAN (DURGAPUR): Mr. Speaker, Sir, the following items may be included in the next week's agenda :

i. Animmediate settlement of ISCO (Indian Iron and Steel Company) merger with SAIL, a long pending revival project,
should be discussed.

ii. The employees and workers of public sector enterprises like BOGL, HSCL, NPCC, Burn Standard, and others are not
being paid four to twenty months salaries. The matter should be discussed for providing them livelihood and basic
education for their children.

MR. SPEAKER: Hon. Members, please restrict yourselves to what you have mentioned in the notices. Shri V.K. Thummar.

...(Interruptions)

MR. SPEAKER: Shri V.K. Thummar, do you want to make any submission on next week's business? Please be attentive. What are
the subjects that you want to be included in the next week's business?
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SHRI P. MOHAN (MADURAI): Sir, Vanakkam. | would like to submit that the following items may be included in the
next week's agenda:

1. Right to employment may be made a Fundamental Right and a special discussion in this regard may be
mooted in the House for necessary Constitution Amendment; and

2. 33 per cent reservation for women in Parliament and Legislative Assemblies may be provided immediately
through a relevant Constitution Amendment Bill within this Budget Session.
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MR. SPEAKER: | am deeply concerned over what you have said about an hon. Member of the House. | do not
know the details. Please give the name. | shall ask my office immediately to see that proper attention is given to him
because you say that he is injured. That is my duty also and | shall do it. Please give me the particulars.

Secondly, you know very well that we cannot discuss the Assembly affairs here.
...(Interruptions)
. &S HAR Ae@=0 : F8 R AT 78 wE o @ 2| gwt ifen It on & 213€] (@)

MR. SPEAKER: | am sitting here from 11 o'clock. | do not know anything about it. Nobody has informed me of it.
Please appreciate this. What can | do sitting here? | have said about an hon. Member that | shall immediately take
action. Please let me have the particulars.

With regard to the other matters | cannot do anything. | do not even know what has happened there. | am sitting
here from 11 o'clock. | know nothing.

...(Interruptions)
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MR. SPEAKER: Nothing will be recorded.
(Interruptions) *

* Not Recorded.

MR. SPEAKER: | know nothing. | do not know anything.
...(Interruptions)

MR. SPEAKER: What are you doing? No notice has been given to me. Nothing is told. | am sitting here from 11
0" clock. How do | know anything?

...(Interruptions)

MR. SPEAKER: Matters concerning Assembly cannot be discussed here.
...(Interruptions)

MR. SPEAKER: No, | will not allow?
...(Interruptions)

MR. SPEAKER: | have already responded about the issue you have raised about the hon. Member. | do not know
his name even. It is my duty to protect him. | shall do it. But | do not know anything about it.

...(Interruptions)

MR. SPEAKER: What is happening?



...(Interruptions)
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MR. SPEAKER: | cannot do anything. This is not the way.
...(Interruptions)
MR. SPEAKER: | know nothing.
...(Interruptions)
MR. SPEAKER: | cannot hear anything. What can | do?
...(Interruptions)
MR. SPEAKER: The House stands adjourned till 12.30 p.m.
12.17 hrs.
The Lok Sabha then adjourned till thirty minutes
past Twelve of the Clock.



